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#ga* NASHIK MAHANAGAR PARIVAHAN MAHAMANDAL LTD. (CITILINC)

Citilinc Bhavan, Golf Club, Trambak Road, Nashik - 422002
E-TENDER NOTICE NO. 2/2022-2023

Date Extentation - 3

Mahatender Tender ID: 2022 NMC_818919_1
Name Of Work - Request for Proposal for Slection of Agency for Collecting Farebox Revenue
from City Bus services Operated by NMPML, Nashik for a tenure of 3 years.
E-Tender Notice: 02/2022-23 is published in newspapers as well as on https://
Mahatenders.gov.in website. Dates of sale & submission are extended as follows

Issue of blank (detail specification) tender forms extended up to dtd. 29/09/2022 Up to 15.00
hrs. Last date of submission is up to dtd. 29/09/2022 up to 15.00 hrs. Opening of Technical bid
dtd. 30/09/2022 17.00 PM (if possible)

The undersigned reserve the right to accept or reject any or all offers without assigning any
reason thereto. sd/

SETh /SeR/ 2 3¢ f8.23/ /307 Genral Manager (Admin & Tech)
Nashik Mahanagar Parivahan Mahamandal Ltd.

et

W The Mogaveera Co-operative Bank Ltd.

T Regd. & Administative Office :
5th Floor, Mogaveera Bhavan, M.V.M. Educational Campus Marg, Off. Veera Desai Road,
Andheri (West), Mumbai-400 058.

[Under Rule 8(1)]
POSSESSION NOTICE

(Immovable Property)

Whereas, the undersigned being the Authorised Officer of The Mogaveera Co-operative Bank Ltd., under
the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
(54 of 2002) (the said Act) and in exercise of powers conferred under Section 13(12) read with rule 3 of the
Security Interest (Enforcement) Rules, 2002 issued a Demand Notice to the below mentioned borrowers/
guarantors to repay the amount mentioned in the notice plus further interest as mentioned below within 60
days from the date of the said notice. The borrower(s)/ guarantors, having failed to repay the amount, notice
is hereby given to the under noted borrower(s), guarantors and the public in general that the undersigned
has taken symbolic possession of the properties described herein below in exercise of powers conferred on
him under Section 13(4) of the said Act, read with rule 8 of the said rules on the under mentioned date. The
borrower(s)/secured debtors in particular and the public in general are hereby cautioned not to deal with the
said property and any dealings with property will be subject to the charge of the Mogaveera Co-operative
Bank Ltd., Mumbai.

PUBLIC NOTICE

Take Notice that, | am instructed by my
Client, to investigate the Title of Charkop
Shri Siddhivinayak Co-Operative
Housing Society Ltd.,a society registered
under the Maharashtra Co-operative
Societies Act, 1960 vide Registration No.
Mumbai (WR) HSG (TC) 5626 OF 22-4-
1991 situated at Plot No.123, Road RDP-
7, PART-4, Sector 6, Charkop, Kandivali
(West), Mumbai 400067 in respect of their
property described in the Schedule
hereunder written.

If any person or persons is/are having any
claim to or any interest in the said property
described in the Schedule hereunder
written by way of sale, charge, exchange,
gift, lease, sub-lease, lien, tenancy,
development agreement, joint venture,
inheritance or otherwise whatsoever,
should notify the same in writing to the
undersigned with supporting documents, if
any, within 14 ( fourteen) days from the
date of publication hereof, failing which it
shall be presumed that the said society is
absolutely entitled to the said property
described in the Schedule hereunder
written and that the said property is free
from all encumbrances and the matter of
investigation of title and transaction in
respect thereof shall be completed without
having any reference to such claim, if any,
and the same shall be considered as
waived and it shall be concluded that any
person/s in possession of any documents
relating to the said property is holding the
same unlawfully and without any rights
whatsoever.

THE SCHEDULE PROPERTY

|
Bank of India BOI
NASIK ROAD BRANCH
ANNEXURE-XI

NOTICE FOR PUBLIC AUCTION OF PLEDGED GOLD
ORNAMENTS/ARTICLES

It is hereby brought to the notice of the following gold loan borrowers,
their legal heirs, persons engaged in business of gold ornaments/
articles and general public that inspite of repeated reminders/notices
by the Bank, the following borrowers are not repaying their dues to the
Bank.

Notice is hereby published that if they fail to deposit all their dues in
their respective gold loan accounts (including up-to-date interest and
all costs charges/expenses) by 10th October 2022 (date), then from
11.00 a.m. (time) of 11th October 2022 (date), their pledged gold
ornaments/articles will be put up for public auction in the branch
premises. For this, Bank shall not be held responsible for any
inconvenience or damage caused to the concerned borrowers and no
allegations or representations will be entertained from any borrowers
in this regard.

Persons interested to take part in the bidding should deposit Rs. 500/-
(Rupees Five Hundred only) with the Branch Manager before the
scheduled time/date towards earnest money. Persons having taken
part in final bidding must be able to deposit full amount to the Bank
within 48 hours, failing which their earnest money, deposited with the
Bank will be forfeited. Bank reserves the right to cancel the auction
without assigning any reasons in case, the bidding price so arrived at,
is observed to be low or inadequate. Further, if need be, Bank reserves
the right to change the date, time or place of the above scheduled
auction or cancel the same without assigning any reasons thereon.

All that piece and parcel of land bearing

Account No. Name of the Address Gross weight located at Plot No.123, Road RDP-7,

Borrower of the Gold PART-4, Sector 6, Charkop, Kandivali

080973710000170 | Mrs. Ranjana |Sane Guruji Nagar,| 34.50 gms (West), Mumbai 400067, admeasuring
. o H 780 sq. mtrs.

Raju Pagare |Sanjiv Gandhi Sd/- Advocate Jay K. Vakil

Nagar, Jail Road, (For the Developer)

Nashik Road, A/602, Shreepal Nagar, Satya Nagar,

Nashik-422001 Borivali (W), Mumbai — 400092.

adv.jayvakil@gmail.com
Date: 23/09/2022.

Branch Manager Place: Mumbai

Kotak Mahindra Bank Limited

Registered office: 27 BKC, C 27, G-Block, BandraKurla Complex, Bandra (E) Mumbai, Maharashtra, Pin

Code-400 051 Branch Office: Kotak Infiniti, Infinity Park, Zone 2, 4th Floor, Building No.21, Off Western
Express Highway, General A.K. Vaidya Marg, Malad - East, Mumbai - 400 097.

Sale Notice For Sale Of Inmovable Properties
E-auction Sale Notice For Sale Of Immovable Assets Under The Securitization And Reconstruction Of
Financial Assets And Enforcement Of Security Interest Act, 2002 Under Rule 8(5) Read With Proviso To
Rule 9(1) Of The Security Interest (enforcement) Rule, 2002.
Notice Is Hereby Given To The Public In General And In Particular To The Borrower (S) And Guarantor (S)
That The Below Described Immovable Property Mortgaged/Charged To The Secured Creditor, The
physical Possession Of Which Has Been Taken By The Authorized Officer Of Kotak Mahindra Bank
Ltd.(KMBL) On 26-5-2022, pursuant to the assignment of debt in itsfavour byCitifinancial Consumer
Finance India Limited, Will Be Sold On “As Is Where Is”, “As Is What Is”, And “Whatever There Is” basis
On 10-10-2022 Between 12:00 pm To 01:00 Pm With Unlimited Extension Of 5 Minutes, For
Recovery Of Rs. 10,17,73,837/-(Rupees Ten Crore S Lakhs S y Three Th d
Eight Hundred Thirty Seven) as of 23-09-2022 along with future Applicable from 24-09-2022Till
Realization, as per crystallized debt by way of award, with cost and incidental charges under the loan
account no.15788312, 15788273&15788220, Due To KMBL, Secured Creditor From Mr. Jagdish
Bansilal Khurana, Poorti Rent - A - Car And Logistics Pvt. Ltd. Through Its Director Mr. Jagdish
Bansilal Khurana& Ms. Si Jagdish Khurana @ Sucheta Khurana. The Reserve Price will be
Rs. 2,43,00,000/- (Rupees Two Crore Forty Three Lakh Only)And The Earnest Money Deposit Will Be
Rs. 24,30,000/- (Rupees Twenty Four Lakh Thirty Thousand Only)&Last Date Of Submission Of EMD
With KYC Is 08-10-2022 UP TO 6:00 P.M. (IST.)
Property Description: Postal Address:- Flat No. 1702, 17th Floor, A-wing, Sweet Home Chs, S.v.p.
Nagar, Plot No.24, Mhada, Versova, Andheri West, Mumbai, Maharashtra — 400053. More particularly
Described As :-all That Piece And Parcel Of Property Bearing Flat No. 1702, (also Known As Flat No.30
As Per Society Records), 17th Floor, Admeasuring 1010 Sq.ft. CarpetArea, ‘a' Wing, Situated In Building
Known As Sweet Home Co.op. Housing Society Ltd. (registration No. Bom./ Hsg./mhada/ Hsg (tc)
7727/1993-94), Plot No-24, Rdp 4, S.v.p. Nagar, Versova Mhada Layout, Andheri (west), Mumbai,
Maharastra-400053, Allotted Vide Share Certificate No. 77 Dated 02.12.2002. The Borrower's Attention
Is Invited To The Provisions Of Sub Section 8 Of Section 13, Of The SARFAESI Act, In Respect Of The
TimeAvailable, To Redeem The Secured Asset. Publicin General and borrowers in particular please take
notice that if in case auction scheduled herein fails for any reason whatsoever then secured creditor may
enforce security interest by way of sale through private treaty, at the discretion of the secured creditor.
In Case Of Any Clarification/requirement Regarding Assets Under Sale, Bidder May Contact Mr.
Alif Mobhani (+91 9082200988), Mr. Udaya Kumar Shetty (+91 9920339772), Mr. Rajender Dahiya
(+91 8448264515), Ms. Brahmi Chittur (+91 98196 96024), & Mr. Agnel Pillai (+91 8976929685). For
detailed terms and conditions of the sale, please refer to the link https://www.kotak.com/en/bank-
auctions.html provided in kmbl's website i.e. www.kotak.com and/or on https:/fbankauctions.in/

PLACE:MUMBAI, DATE: 23-09-2022 Authorized Officer, Kotak Mahindra Bank Limited

NOTICE

SYMBOLIC POSSESSION NOTICE

0 ) Registered office: ICICI Bank Towers, Bandra-Kurla Complex,
ICICI Home Finance |Bandra (East), Mumbai- 400051

Corporate Office: ICICI HFC Tower, JB Nagar, Andheri Kurla Road, Andheri East, Mumbai- 400059
Branch Office: 2nd Floor, Office No. 203, Sai Midas, Opposite Patiyala House, Nagar, Manmad Poad,
Savedi, Ahmednagar- 414003

Branch Office: 2nd Floor, Sonvane Complex, Beside Kamdar Petrol Pump, Mini Market, Main Road,
Latur- 413512

Branch Office: 1st Floor, Indira Heights, Near Pramod Mahajan Garden, Opposite to Dongri Vasti Gruh,
Old Gangapur Naka, Nashik- 422005

Branch Office: Ground Floor, Vasant Plaza, Bagal Chowk, Rajaram Road, Rajarampuri, Kolhapur- 416008
Whereas

The undersigned being the Authorized Officer of ICICI Home Finance Company Limited under the Securitisation,
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 and in exercise of the powers
conferred under section 13 (12) read with Rule 3 of the Security Interest (Enforcement) rules 2002, issued
demand notices upon the borrowers mentioned below, to repay the amount mentioned in the notice within 60
days from the date of receipt of the said notice.

As the borrower failed to repay the amount, notice is hereby given to the borrower and the public in general that
the undersigned has taken possession of the property described herein below in exercise of powers conferred on
him/ her under Section 13(4) of the said Act read with Rule 8 of the said rules on the below-mentioned dates. The
borrower in particular and the public in general is hereby cautioned not to deal with the property and any dealings with
the property will be subject to the charge of ICICI Home Finance Company Limited.

P TUBE INVESTMENTS OF INDIA LTD. & CHOLAMANDALAM FINANCIAL HOLDINGS LTD.
Sr.| Name of the Borrower(s)/ Date of Date of Description of Inmovable - o h
No. Sureties Demand Notice | Possession Properties & owner(s) of the Registered Office : Dare House, No. 234, NSC Bose Road, Chennai-600 001.
& Outstanding Secured Asset(s) NOTICE is hereby given that the Certificate(s) for under mentioned securities of the company has/have
Amount been lost/ misplaced/not traceable, and the holder(s) of the said securities/applicant (s) has/has applied to
1. [Mr. Milind Dagdu Sapkal 01/06/2022 & | 21.09.2022 |Flat No. 201, 2nd Floor, Sai Raj the Company to issue duplicate certificate (s).
Mrs. Usha Milind Sapkal Rs. Apartment, Gut No. 83, Ekveera Nagar, Name(s) of Share Holder Kind of Folio No. | Certificate | Number of | Distinctive
-Borrowers| 10,47,730.13 Vangani (West), Tal. Ambernath, Dist. Securities & Number Share Nos.
1. |Mr. Pravin Dagdu Sakpal (as on Thane-421 503 owned by Mr. Milind Face Value
2. |Mr. Sudhir Pandurang Menge | 30/04/2022 with Dagdu Sapkal. HARSHA PRAFUL JOSHI Equity Shares | TIL0025037 | 25037 2660 From :
-Sureties fur‘h?f interest PRAFUL MUKUNDRAI JOSHI  |Of Rs. 2/= each 180491235
rom To:
01/05/2022) 180493894
Dated : 21.09.2022 Sd/- HARSHA PRAFUL JOSHI Equity Shares TIF0025037 25037 2660 From:
Place : Mumbai Authorised Officer PRAFUL MUKUNDRAI JOSHI Of Rs. 2/= each 180491235
To:
180493894

FEDERAL BANK

Loan Collection & Recovery Department - Mumbai Division
The Federal Bank Ltd. Loan Collection & Recovery Department-
Mumbai Division, 134, 13th Floor, Joly Maker Chamber I,
Nariman Point, Mumbai-400 021
E-mail : mumicrd @federalbank.co.in,

Phone : 022-22022548 / 22028427
CIN : L65191KL1931PLC000368, Website : www.federalbank.co.in

POSSESSION NOTICE

Whereas the undersigned being the authorised officer of the Federal
Bank Ltd. under the Securitisation & Reconstruction of Financial
Assets and Enforcement of Security Interest Act,2002 (hereinafter
referred to as Act) and in exercise of powers conferred under section
13(12) of the said Act read with rule 3(1) of the Security Interest
(Enforcement) Rules, 2002 (hereinafter referred to as Rules) issued a
demand notice dated 27-06-2022 calling upon the borrowers (1) Mr.
Subodh Fateram Naudiyal, Son of Mr. Fateram Sitaram Naudiyal,
known at Sub City Kirkos, A Z Apartment Building A, 10th Floor,
House No. A-10-117, Addis Ababa, Ethiopia and also at 703,
Himgiri, Cosmos Hill, Near Upvan Lake, Pokhran Road, Thane,
Maharashtra-400606, also at Flat No. 1001, 10th Floor, Dosti

Any person who has claim in respect of the said securities should lodge such claim with the Company at
its registered office within 15 days from this date; else the Company will proceed to issue duplicate
certificates (s) without further intimation.
Place : Mumbai

Date : 23/09/2022

Share Holder Name : HARSHA PRAFUL JOSHI
Applied by : PRAFUL MUKUNDRAI JOSHI

e ds & Indian Bank

ALLAHABAD
CHEMBUR BRANCH : 71-C, Sunder Bldg, N. G. Acharya Marg, Govandi Road, Chembur, Mumbai-400 071,
Maharashtra. * e-mail: chembur@indianbank.co.in; * Phone : (022) 2521 4688
E-AUCTION ON 14.10.2022 on 11.00 a. m. UNDER SARFAESI ACT 2002 "AS IS WHERE IS BASIS, AS IS WHAT IS
BASIS" through E-Auction platform provided at the website https://www.mstcecommerce.com

APPENDIX-IV-A” [SEE PROVISO TO RULE 8 (6)] SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

E-Auction Sale Notice for Sale of Inmovable Assets under the Securitization and R ial Assets and
Enforcement of Security Interest Act, 2002 read with proviso to Rule 8(6) of the Security Interest (Enforcement) Rules, 2002.
NOTICE is hereby given to the Public in General and in particular to the Borrower(s) and Guarantor(s) that
the below Described immovable property mortgaged / charged to the Secured Creditor, the SYMBOLIC

uction of Fil

The above-mentioned borrowers(s)/ guarantors(s) are hereby given a 30 day notice to repay the amount, else the
mortgaged properties will be sold on the expiry of 30 days from the date of publication of this Notice, as per the
provisions under the Rules 8 and 9 of Security Interest (Enforcement) Rules 2002.

Date : September 23, 2022 Authorized Officer

Sr. NameCOfbthe BOFN/)WET/ Description of Prol_)erty/ ?l%tt?c%f/ R?nrgﬂ':ﬁ Narpe POSSESSION of which has been taken by the Authorized Officer of Indian Bank, Secured Creditor, will be
NOJ | oan Aeaount Number Date of Possession inDemand | Bronch sold on “AS IS WHERE IS", “AS IS WHAT IS"” AND “WHATEVER THERE IS" on 14.10.2022 for recovery as
Notice (Rs.) follows:-
1.| Paresh Bhaskarrao Near Hotel Shital Yeola Road Kopargaon 07-06-2022 | Ahmed- .
Adhav (Borrower), Ahmednagar Sr No. 15/37 Sr No. 15/37 16 7'251-77/ nagar- B I DATE AND TI ON : 14.10.2022, 11.00 a. m.
CoBomowan. " Nomh: S No. 15 AP South: S No 1350, East-SNo| gy Doncripin ofthe Propartywith | Mamoof the Borrower e PosereePRee 91 ranch
NHADRO00001257888 |13, West: Road. Date of Possession-20-Sep-22 No. (ﬁ;;:;";’;‘;;‘:;‘:ion) e Secured Debt EMD Amount(In?) | yame
2 Santoshdevi Suresh  [Plot No. 20 M H N or 7 739 15 Tal Latur Dist Latur | 06-07-2022 | Latur-B Bid Incremental Amt. (In<)
Mittal (Borrower), Moti Nagar Latur Tal Latur S No. 180 B CTS No. S. Flat No. 1301, 13 Floor, Building %58,00,000/-
Ashish Suresh Mittal (3274 Latur- 413512. Bounded By- North: Road, 14,20,393/- No. 1, “Autumn’, in the complex|! Mr. Haresh Sewaldas ¥40,10,471/- 00,000/
(Co-Borrower), South: Narendra Agarwal, East: Ramprasad Modani, “SEASON" Village Gandhare, Tal.| Gurbani & Mrs,| (Rs.Forty Lac Ten Chembur
NHLAT00000827859. |West: Owner. Date of Possession-21-Sep-22 1 |Kalyan, Dist. Thane, Pin-421 301. Z‘;‘:LZ i [Bo":;‘:s‘; ";‘g“sa“f Fg‘" :‘)“'I‘d'ed %5,80,000/- Branch
3. | Ganesh Laxman Sonawane | Plot No. 2 Near Shri Sai Temple, Takali Vinchur, 08-07-2022 | Nasik- B PROP. 1D NO. : IDIB000COT2 Home Loan] e;:r:)g.of::oznzy) * %50,000/-
(Borrower), Rohini Ganesh | Lasalgaon, Tal- Niphad 265 4 Nasik- 422306. Bounded Rs. (SYMBOLIC POSSESSION) '
Sonawane (Co-Borrower) | By- North: Plot No. 43, South: Road, East: Plot No3, 19,32,683/- Flat No. 1302, 13" Floor, Building T 4172,673/-
LHNAS00001318019. |West: Plot No1. Date of Possession-21-Sep-22 No. 1, “Autumn’, in the complex|": Mr-Jagdish Sewaldas| o 'p b "o o) oo ¥71,85,000/-
4.[Sachin Maruti Patil  |Gat No. 332/ A Mouje Kaneriwadi Kolhapur Milkat | 08-07-2022 [ Kolhapur  [/SEASON: Village Gandhare, Tal| - Curbant [Barmower oflseyenty Two Thousand, 718,000/ | Chembur
(Borrower), Shital Sachin |No. 111 Kolhapur- 416234. Bounded By- North: Mr Rs. -B Kalyan, Dist. Thane, Pin-421301. . Mr. Haresh Sewaldas| S Hundred & Seventy " Branch
Patil (Co-Borrower),  |Sutar, South: Road, East: Adj Property, West: Mr 16,12,654/- PROP. ID NO. : IDIB000CO12 " Gurbani [Guarantor] Three Only) as on
LHKPR00001281052. |Sakharam Patil. Date of Possession-19-Sep-22 (SYMBOLIC POSSESSION) 30.08.2022 50,000/-
5.| Santosh Raycharan C S No. 2725 Patil Galli Gaonbhag Ichalkaranji 08-0;-2022 Kolhapur Encumbrances on the Property NIL
gg;?o(ioliziot\ge{%ol{ma golhﬁg% -CP§0N2|.—t2702f58rll(ri0|gz%:gh‘1e1b6l1/:hséd8%%%iec’ 14 8355;87/- -B Bidders are advised to visit the website (www.mstcecommerce.com) of our e-auction service provider MSTC Ltd. to participate
Borrower) Pgtil Souih' Bgal I)'\l’oad Eést' Road. West: Bgoal T in online bid. For Technical Assistance please call MSTC HELPDESK No. 033-22901004 and other helpline numbers available
NHKPROdOO']OO’l 053 Daté of Poésession-1 Q-Se '_22 ! . ’ in service providers help desk. For registration status with MSTC Ltd., Please contact ibapiop@mstcecommerce.com and for
. P EMD status please contact ibapifin@mstcecommerce.com. For Property details and photograph of the property and auction

\Place : Ahmednagar, Latur, Nasik, Kolhapur ICICI Home Finance Company Limited/

terms and conditions please visit https://ibapi.in and for clarifications related to this portal, Please contact Help Line No.
18001025026 and 011-41106131. Bidders are advised to use Property ID number mentioned above while searching for the property
in the website with https://ibapi.in and www.mstcecommerce.com
Date 21.09.2022

Place : Mumbai

Sd/-
Authorised Officer, Indian Bank

RBL BANK LIMITED

Registered Office : 1st Lane, Shahpuri, Kolhapur-416001
Corporate Office : One World Centre, Tower 2B, 6th Floor, 841 Senapati Bapat
Marg, Lower Parel (West), Mumbai 400 013

Notice issued U/s 13(2) of the Securitisation and Reconstruction of Financial Assets
and Enforcement of Security Interest Act-2002 (“Act”) read with the Security Interest
(Enforcement) Rules, 2002 (“Rules”) framed thereunder (“Demand Notice”).

b RBLBANK

apno ka bank

Notice is hereby given by the Authorised Officer of RBL Bank Limited (‘Bank”) to the below mentioned Guarantor(s) and Mortgager(s) u/s
13(2) of the Act, who have defaulted in the repayment of amount/interest/instalments, due in respect of the credit facilities availed by the
concerned Borrower(s) from RBL Bank Ltd. (“Credit Facilities”). The loan account of the said Borrower(s) was classified as non-
performing asset (“NPA”) by the Bank as per RBI guidelines as detailed in Schedule below.

Whereas the Demand Notice dated September 12, 2022 was issued to Guarantor(s) and Mortgager(s) mentioned in the table below by
the Authorized Officer at their last known address(es), however the same returned un-served from Keynes Infra Private Limited
(erstwhile Gutte Infra Private Limited), Mr. Ratnakar Manikrao Gutte, Mrs. Sodhamati Ratnakar Gutte, Mr. Sunil Ratnakar Gutte
hence, by way of this public notice, you all are hereby informed and called upon to pay jointly and severally, to the Bank, the Outstanding
Amount (stated below), within 60 days from the date of this publication, failing which the Bank will proceed to exercise all or any of its
rights under section 13(4) of the Act and Rules to enforce its security interest over the Mortgaged Asset (“Secured Assets”) under the
provisions of the Act to realize its outstanding dues.

((H:]) State Bank of India Bsranch - stressed Assets Management Branch I

Authorised Officer’s Details:- Branch - Stressed Assets Management Branch-Il ,Raheja Chambers,
Name- MOHD Rashid Khan Ground Floor, Wing -B, Free Press Journal Marg, Nariman Point,

Mobile No: - 9285553025 Mumbai 400021Tel No:022-41611403, Fax No:022-22811403,
Landline No. (Office):-022-41611402 | E-mailid : sbi.15859@sbi.co.in

Majesta, In Dosti Emperia, Near R Mall, G. B. Road, Thane West,
Maharashtra-400607 and 2) Mrs. Vijayalaxmi Subodh Naudiyal,
Wife of Mr. Subodh Fateram Naudiyal known at 703, Himgiri,
Cosmos Hill, Near Upvan Lake, Pokhran Road, Thane,
Maharashtra-400606 and also at Flat No. 1001, 10th Floor, Dosti
Majesta, In Dosti Emperia, Near R Mall, G. B Road, Thane West,
Maharashtra-400607. to repay the amount mentioned in the notice
being Rs. 2,61,81,957.31 (Rupees Two Crores Sixty One Lakhs
Eighty One Thousand Nine Hundred Fifty Seven and Thirty One
Paisa Only) together with interest and costs within 60 days from the
date of receipt of the said notice.
The borrowers having failed to repay the amount, notice is hereby
given to the borrower and the public in general that the undersigned
has taken possession of the property described herein below in
exercise of powers conferred on him under section 13(4) of the said
Act read with rule 8 of the said Rules on this 21st day of September of
the year 2022.
The borrower’s attention is invited to the provisions of section 13 (8) of
the Act, in respect of time available, to redeem the secured assets
(security properties).
The borrower in particular and public in general is hereby cautioned
not to deal with the property and any dealings with the property will be
subject to the charge of the Federal Bank Ltd. for an amount of
Rs.2,58,12,749.31 (Rupees Two Crores Fifty Eight Lakhs Twelve
Thousand Seven Hundred Forty Nine and Paisa Thirty One Only) as
on 20/09/2022 together with further interest and cost/other charges
thereon.
Description of the Security Property
All that piece and parcel of the Residential Flat No. 1001,
admeasuring 144.31 Sq. Meters equivalent to 1553.35 Square feet
of carpet area together with 8.27 square meters of balcony/
enclosed balcony and 5.06 square meters of deck balcony, on the
10TH Floor, along with one car parking in Block No. 3, in the
Building Known as Dosti Majesta in Dosti Imperia-Dosti Majesta
Project, constructed on land bearing Survey Nos. 29/7 (Part), Old
Gat No. 52/1 (Part) and corresponding New Gat No. 52/1B/2, lying,
being and situated at Village Chitalsar - Manpada, Ghodbunder
Road, S. V. Road, Majivade, Thane West, Taluka and District Thane,
State Maharashtra and bounded on the East by R Mall, on the
South by Acme Ozone Building, on the West by G. B. Road, on the
North by MMRDA Building, (boundaries are mentioned as per
valuation report dated 10/09/2020).
For, The Federal Bank Ltd.

Assistant Vice President & Branch Head
(Authorised Officer under SARFAESI Act)

Date : 21/09/2022
Place : Thane

FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF INTERCON CONTAINER SURVEY &
COMMODITIES PRIVATE LIMITED

Relevant Particulars

I

Name of corporate debtor Intercon Container Survey &
Commodities Private Limited

2.|Date of incorporation of 17.04.2008
corporate debtor
3.|Authority under which ROC Mumbai

corporate debtor is
incorporated / registered

Appendix-lV-A (See Proviso to rule 8(6))

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

»

Corporate Identity No. / U63000MH2008PTC181279
Limited Liability Identification

No. of corporate debtor

E -Auction Sale Notice for Sale of Imnmovable Assets under the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 read with proviso to Rule 8(6) of Security Interest (Enforcement) Rules, 2002

The undersigned as Authorized Officer of State Bank of India has taken over possession of the following property/ies u/s 13(4) of
the SARFAESI Act.

Public at large is informed that e-auction (under SARFAESI Act, 2002) of the charged property/ies in the below mentioned cases

bl

Address of the registered
office and principal office (if
any) of corporate debtor

Office No. 706, Vashi Infotech Park,
Plot No. 16, Sector 30A, Vashi Station,
Navi Mumbai, Maharashtra- 400705

o

Insolvency commencement  [15/09/2022 (Order Received on

Name of the Mortgagor(s) and Guarantor(s)

Total Outstanding Amount

Description of Secured
Asset (s)

Limited) (Mortgagor and Guarantor)

Mumbai - 400069 Maharashtra.

Registered Office: PINo. 1,2,3,4, Flat No. B- 702, Water Green Apt,
B- Building, Jaitala Road Nagpur - 440022;

Also at: CTS 349 & 349-1, 7 & 8 Floor, Mascots Cowork, Times| gighty Two Only) outstanding as
Square Building, WE Highway, Near Sai Service, Andheri East, 0:19 Ji/mew 20 Zyézzu alongl; %vith

Also at: MET Education Complex, 6th Floor, C Wing Gen, AK.
Vaidya Marg, Bandra Reclamation, Bandra (W) Mumbai-400050.
2. Mr. Ratnakar Manikrao Gutte (Guarantor)

1. Keynes Infra Private Limited (erstwhile Gutte Infra Private|INR 71,88,19,678.82 (Rupees

Seventy One Crore Eighty Eight
Lakh Nineteen Thousand Six
Hundred Seventy Eight and Paise

further interest thereon from June
21, 2022, plus penal and other
interest and amounts as per the
Transaction Documents till

All those piece and parcel of
plot of land bearing Plot No.3
admeasuring 1831.97 sq.
mtrs. Kh No 159/4 and 159/7,
Ward No. 15 PSK No. 44 City
Survey No. 597 and 728 of
Mouza Somalwada, Taluka :
Nagpur, District : Nagpur,
along with construction
thereon both present and

PlotNo.1, Civil Lines, Near MLAHostel, Nagpur-440 001.

3. Mrs. Sodhamati Ratnakar Gutte (Guarantor)

PlotNo.1, Civil Lines, Near MLAHostel, Nagpur-440 001.

4.Mr. Sunil Ratnakar Gutte (Guarantor)

PlotNo.1, Civil Lines, Near MLAHostel, Nagpur-440 001.

Also at: Residency Union Park, 3rd Floor, 301,Nr. Deccan Airport, Dr
Ambedkar Road, Khar (W), Mumbai 400050.

Also at: D-10, Beach House CHS Ltd. Gandhi Gram Road, Juhu,
Mumbai-400049

payment thereof as stated in the |future, owned by Keynes Infra
table read with Schedule below: ~ [Private Limited (erstwhile
Total Principal[INR Sutie nfia Pivate Limited and
Outstanding _|38,50,00,000.00 On or Towards East: PlotNo.4
Rate of As mentioned in |{On or Towards West: Plotno.2
Interest % p.a |the Schedule On or Towards North: Khasra

below No. 159/9

5. Mrs Swati Rajesh Phad (Guarantor) - .
Flat No.72, 7th Floor 15A, Sagar Tarang, Worli Sea Face, Mumbai Total Unpaid  INR \C,)vpdorgov?rds South: 9 Meter
400030. Interest 32,96,66,523.02 || VV1d€ road.
6. Gangakhed Sugar & Energy Limited (currently undergoing || Total Penal  |INR
corporate insolvency resolution process “Guarantor”) through | interest @ 2% |41,53,155.80
its Resolution Professional Mr. Ankur Kumar Srivastava

Total Interest |INR

Registered Office — Vijay Nagar, Makhani, Kodri Road, Gangakhed,

Parbhani-431514. Charged (INR) | 33,38,19,678.82

Also at: MET Education Complex, 6th Floor C Wing Gen, AK.|[Total INR
Vaidya Marg, Bandra Reclamation, Bandra (W) Mumbai-400050. Outstanding |71,88,19,678.82
Address of RP: Mr. Ankur Kumar Srivastava Amount R
EZY Laws, 17 & 18, 10th Floor, Pinnacle Corporate Park, G-Block,
Bandra Kurla Complex, Bandra (East), Mumbai- 400 051.
SCHEDULE

Details of the Borrower(s), dates of NPA and the outstanding dues are uploaded on the Bank's website and can be accessed on the link
https://lwww.rblbank.com/pdf-pages/news

The Bank, invites your attention to provisions of section 13(8) of the Act, in respect of the time available for redemption of Secured Assets.
The Guarantors and Mortgagor are put to notice in terms of section 13(13) of the Act to not transfer by way of sale, lease or otherwise the
Secured Assets without prior written consent of Bank. Further, Public atlarge are advised not to deal with the said Secured Assets without
Bank's Permission and any person dealing in any manner with or creating interest of any nature whatsoever in the aforementioned
Secured Assets may do so at their own risk and consequences.

For RBL Bank Ltd.
Date: September 23, 2022 Sd/-
Place: Mumbai Authorised Officer

for realisation of Bank’s dues will be held on “AS IS WHERE IS BASIS and AS IS WHAT IS BASIS” and on the terms and date in respect of corporate 20.09.2022)
conditions specified hereunder. debtor
Name of Borrower(s) Name of Guarantor(s) 0 ding Dues for Recovery of 7.|Estimated date of closure of |19/03/2023
which Property/ies is/are Being Sold insolvency resolution process
M’s Energetic <_3Iobetex Company Pvt Ltd. Persopnel _Guarantc.?'rs . Rs. 110400402._26 ason 8.|Name and registration DEVENDRA JAIN
Corporate Office :- Office No 312, The 1. Shri Sanjay Ramjidas Juneja | 31.08.2022 + interest thereo .
L - - . number of the insolvency (IBBI/IPA-001/IP-P00255/2017-
andmark, Plot No 26a Near Royal Tulip Hotel, | 2. Shri Pramod Arjun Thakur w.e.f. 28.06.2017 + expenses f . | acti interi 18/10484
Sector -7, Kharghar Navi Mumbai Mumbai City | 3. Shri Nikunj Ramesh Kapadia | costs professional acting as interim )
Mh 410210 And C-7 & C-8, Umiya Nagar 4. Shri Rameshchandra H, resolution professional
Society, Near Choksi Mill, Udhna Magdalla Gatorwala 9.|Address and e-mail of the B/604,Ratnakar Nine Square, Opp.
Road, Surat,Gujarat -395017. interim resolution Keshav Baugh Road, Opp. ITC
Names of Description of Date & Time of Reserve Price / Date and time for submission | Date & Time professional, as registered Narmada Hotel, Bodakdeyv,
Title Deed property/ies e-Auction: (EMD) / Bid of EMD and request letter of | ~ of Inspection with the Board Ahmedabad, Gujarat-380015
Holders Increment Amount par“lclp;:'l’lzl; o/fKEYN‘I:D e, property E-mail : devendradjain@hotmail.com
Mis Lot No.1:- Office No. Date:- Reserve Price On or before 10/Address and e-mail to be Address: As Above
Energetic | 312, 3rd Floor, The 28.10.2022 Rs. 1.23 crore 27.10.2022 used for correspondence with |E-mail: irpdevendrajain@gmail.com
Globetex |[andmark, Plot No 26A, Time:- Below which the property before 4.30 p.m. the interim resolution
gotnmny Sector 7, Kharghar, 11.00 a.m. will not be sold professional
Vi - [Navi Mumbai- 410210. to 04.00 pm. | Earnest Money Deposit icai
Admeasuring 601 sq. | with unlimited (EMD) 11 Last date for submission of ~ [03.10.2022
Feet ( carpet area) extensions of | 10% of the Reserve Price 17.10.2022 |_[claims
10 Minutes i. e. Rs.0.123 crore T 12/Classes of creditors, if any, NA
each Bid Increment Amount from under clause (b) of sub-
Rs.1,00,000/- 11.30 a.m. section (6A) of section 21,
Mis Lot no. 2 :- Residential Date:- Reserve Price On or before t0 4.00 p.m. ascertained by the interim
Energetic | Flat No. B-102, Tulsi 28.10.2022 Rs.0.81 crore 27.10.2022 Contact resolution professional
Globetex |Kamal, Plot No. 233, Time:- Below which the property before 4.30 p.m. P 13|Names of Insolvency NA
Company | sector -10, Kharghar, 11.00 a.m. will not be sold erson h dentif
Pyt Ltd ) . - Professionals identified to act
Vi - |Navi Mumbai to 04.00 pm. | Earnest Money Deposit Hemant as Authorised Representative
Kharghar, 410206. with unlimited (EMD) Singh Bais ; : P
Admeasuring 594 extensions of | 10% of the Reserve Price Mobile N of creditors in a class (Three
sq. Feet ( carpet area) | 10 Minutes i. e. Rs. 0.081 crore ohife No. names for each class)
each Bid Increment Amount 9820476762 14{(a) Relevant Forms and NA
Rs1,00,000/- (b) Details of authorized
Mis  |Lot No. 3:- Commercial Date:- Reserve Price On or before 20.10.2022 representatives are available at:
glllell)'getlc Office cum godown at 28.10.2022 Rs. 1.64 crore 27.10.2022 from Notice is hereby given that the National Company Law Tribunal has ordered the
obetex | Plot No 7 &8, C Block, Time:- Below which the property before 4.30 p.m. | 11.30 a.m. to commencement of a corporate insolvency resolution process of the Intercon
Company | Umiya Industrial Estate,| 11.00 a.m. will not be sold Container Survey & Commodities Private Limited on 15/09/2022 (Recevied on
PvtLtd. | Umiya Nagar, Village to 04.00 pm. | Earnest Money Deposit 4.00 p.m. v
Khatodara, Taluka- with unlimited Contact Person 20'09'2022)' . . . L
Choryasi, Surat-395002 | extensions of | 10% of the Reserve Price Hemant Singh The creditors of Intercon Container Survey & Commodities Private Limited are
Plot No. 7 & 8 3940 10 Minutes i e. Rs.0.164 crore Bais hereby called upon to submit their claims with proof on or before 03.10.2022 to
Sq.ft. Ground +1st floor each Bid | t Al t . theinterim resolution professional at the address mentioned against entry No. 10.
+ 2nd floor 7209 sq. Ft. ! r;:srin;%nooorlr_\oun 9':(2):;:1';6';22 The financial creditors shall submit their claims with proof by electronic means
T only. All other creditors may submit the claims with proof in person, by post or

*CARE : It may be noted that, this e-auction is being held on “As is where is basis” and “As is what is basis”

STATUTORY 30 DAYS SALE NOTICE UNDER SARFAESI ACT

Date :23.09.2022
Place : Mumbai

The Borrowers / Guarantors are hereby noticed that the property will be auctioned and balance if any will be recovered
with interest and cost fromyou.
For detailed terms and conditions of the sale, please refer to the link provided in State Bank of India, the Secured
Creditor’s websites: www.sbi.co.in, https://www.mstcecommerce.com/auctionhomefibapif/index.jsp.

Sd/-
Authorized Officer
State Bank of India

by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall
indicate its choice of authorised representative from among the three
insolvency professionals listed against entry No.13 to act as authorised
representative of the class [specify class] in Form CA.

Submission of false or misleading proofs of claim shall attract penalties.

Name and Signature of Interim Resolution Professional: Devendra Jain

Date: 20.09.2022

Place: Mumbai




